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BEFORE THE HON'BLE NATIONALGREEN TRIBUNAL
CENTRALZONALBENCHAT BHOPAL (M.P.)

E.A. No. 12/2023(CZ)

IN MATTER OF:

SHRI OMPRAKASH SOMANI ………APPLICANT

VERSUS

STATE OF RAJASTHAN & ORS. ………RESPONDENTS

ACTION TAKEN REPORT IN COMPLIANCE TO THE ORDER

DATED 13.01.2025 PASSED BY THE HON'BLE NATIONAL

GREEN TRIBUNAL, CENTRAL ZONAL BENCH, BHOPAL.

1. That in terms of the directions issued by this Hon’ble Tribunal on

13.01.2025 in E.A. No. 12/2023 (CZ), Respondent No. 1, 2, 3, 4, &

5 submit this compliance report for kind consideration and

appropriate orders.

2. That in compliance with the decision dated 24.07.2023 passed in O.A.

No. 91/2022 (CZ) by this Hon’ble Tribunal, the State authorities,

Police, and Panchayati Raj Department undertook multiple operations

to remove illegal encroachments on Dharma Talab, Raila, and

adjacent areas between October 2023 and January 2025.

3. That encroachment removal activities were carried out in multiple

phases, including:

1)On 03.10.2023, illegal encroachment on Dharma Talab, Raila, was

removed by the State Team with the help of Police and Panchayati

Raj Department.
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2)On 18.07.2024, the encroachments were removed from former

was cleared.

4) The drain in Arazi No. 2440 was fully cleaned to ensure prope

Arazi No. 739 and 739/2 of Dharma Talab, present Arazi No. 2367

(17.3635 hectares), Arazi No. 2520 (0.3794 hectares), and Arazi

No. 2521 (0.0379 hectares of Barani III and 0.4426 hectares

of residential area).

3) The obstruction created by a 5 x 140-meter path in Arazi No. 2367

r

inflow of water into Dharma Talab.

5) Encroachment in Arazi No. 2520 was removed by demolishing

boundary walls.

6)On 29.09.2024, Bharat Petrol Pump (Chauth Mateshwari Filling

Station) and Bright Days Convent Public School were seized.

7) On 04.01.2025, further encroachments, including 13 concrete

structures (multi-storey residential houses), a madrasa, petrol pump,

school, and shops, were marked for removal. The concrete walls

and fencing of three plots and a previously seized madrasa building

were demolished.

4. That by letter no. 129 dated 29.01.2025, the Sub-Divisional Officer,

Banera, scheduled the removal of the encroachment/construction for

30.01.2025. However, due to the visit of the Hon’ble Governor to

Subdivision Shahpura, District Bhilwara, on the scheduled date, the

contingent was unavailable. Consequently, by letter no. 149 dated

30.01.2025, the Sub-Divisional Officer, Banera, rescheduled the

removal for 31.01.2025. Copy of the letter dated 29.01.2025 and

30.01.2025 are annexed herewith as ANNEXURE A/1 and

ANNEXURE A/2 respectively.
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On the rescheduled date, encroachments/constructions, including a

private school, madrasa, and e-Mitra shops with attached lavatory

facilities constructed for commercial purposes, were demolished at

the site of the Abadi Patta of Nirmala Devi Jinagar. Prior to the

demolition, an investigation revealed that the private school and

madrasa were unoccupied. Additionally, the materials stored in the

shops of Nirmala Devi Jinagar were seized by the Village

Development Officer, Gram Panchayat, Raila, and subsequently

handed over on-site to Lakshmi Jinagar, the daughter-in-law of the

accused, Nirmala Devi Jinagar.

5. It is pertinent to mention that seven affected families and a petrol

pump operator have obtained stay orders from the Hon’ble High

Court, Jodhpur Bench in S.B. Civil Writ Petition No. 2837/2025

dated 29.01.2025 and S.B. Civil Writ Petition No. 3134/2025 dated

30.01.2025. Full compliance with these stay orders has been ensured.

Furthermore, since the residences of two additional affected families

are situated adjacent to those covered by the stay orders, the

demolition of these structures could potentially cause damage to them.

As a result, their removal is contingent upon the vacation of the stay

order to facilitate a collective removal process. Copies of the orders

dated 29.01.2025 and 30.01.2025 are collectively annexed herewith

as ANNEXURE A/3.

6. That out of the total encroached area of 0.8638 hectares,

encroachment has been successfully cleared from 0.4438 hectares.

The remaining 0.42 hectares (comprising 0.3162 hectares of

commercial land and 0.1038 hectares occupied by nine residential

houses) remains subject to the stay order. The process of filing a reply

4



before the Hon’ble High Court to seek vacation of the stay order is

already underway.

7. That the removal of encroachments is being carried out in strict

compliance with the Hon’ble Court’s directives. At present, due to the

stay order issued by the Hon’ble High Court, Jodhpur Bench, further

action is temporarily on hold. However, as soon as the stay order is

vacated, the remaining encroachments/constructions will be duly

removed in accordance with the law.

8. Affidavit is attached in support of this report.

PRAYER

In view of the above, it is respectfully prayed that this Hon’ble

Tribunal may graciously be pleased to take this action taken report on

record and pass any other orders or directions as deemed appropriate

in the interest of justice.

PLACE: JABALPUR
DATE: 05.02.2025

RESPONDENT NO. 1, 2, 3, 4 & 5
THROUGH

SHOEB HASAN KHAN
STANDING COUNSEL FOR STATE OF RAJASTHAN

Ph. No.: (+91)-8989499211
Email: standingcounsel.rajasthan.ngt.bpl@gmail.com
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ANNEXURE A/29
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Order

29/01/2025

copy of writ  petition to Ms. Neelam Sharma, learned Additional

Learned counsel  for the petitioners is directed to supply a2.

Heard learned counsel for the petitioners.1.

HON'BLE MR. JUSTICE VINIT KUMAR MATHUR

Ms. Neelam Sharma, AGC.
Mr. Siddharth Mewara.
Mr. Moti Singh with 

: 

:

For Respondent(s)

For Petitioner(s) 

----Respondents

Rajasthan – 311401.
Sub  Divisional  Officer,  Banera,  District  -  Bhilwara
Sub- Divisional Officer-Cum Magistrate, Banera, Office of3. 

Rajasthan – 311401.
Tehsildar  Banera,  Nohara  Banera,  District  -  Bhilwara.2. 

Bhilwara, District - Bhilwara. Rajasthan – 311401.
State  of  Rajasthan,  Through  Its  District  Collector,1. 

Versus

----Petitioners

Rajasthan.
Years,  R/o  Indira  Colony,  Rayla,  Railagaon,  Bhilwara,
Ratan  Lal  Khatik  S/o  Ram Lal  Khatik,  Aged  About  437. 

Indira Colony, Rayla, Railagaon, Bhilwara, Rajasthan.
Pappu Devi W/o Prem Nath, Aged About 45 Years, R/o6. 

Rajasthan.
35 Years, R/o Indira Colony, Rayla, Railagaon, Bhilwara,
Basanti Lal Regar S/o Shri Bheru Lal Regar, Aged About5. 

Rajasthan.
Years,  R/o  Indira  Colony,  Rayla,  Railagaon,  Bhilwara,
Raju Lal Regar S/o Shri Bheru Lal Regar, Aged About 364. 

Rajasthan.
32 Years, R/o Indira Colony, Rayla, Railagaon, Bhilwara,
Sukanya Khatik W/o Shri Kalu Ram Khatik, Aged About3. 

Rajasthan.
Years,  R/o  Indira  Colony,  Rayla,  Railagaon,  Bhilwara,
Rekha  Devi  W/o  Shri  Swarmal  Khatik,  Aged  About  332. 

Rajasthan.
Years,  R/o  Indira  Colony,  Rayla,  Railagaon,  Bhilwara,
Narendra Kumar S/o Shri Bheru Lal Regar, Aged About 351. 

S.B. Civil Writ Petition No. 2837/2025

JODHPUR
HIGH COURT OF JUDICATURE FOR RAJASTHAN AT

(Downloaded on 30/01/2025 at 10:53:39 AM)

ANNEXURE A/3
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(2 of 2) [CW-2837/2025]

Government  Counsel  for  the respondent  department,  who shall

complete her instructions on or before the next date of hearing.

3. List on 17.02.2025.

4. Let name of Ms. Neelam Sharma, learned AGC be shown in

the cause-list as counsel for the respondents.

5. Meanwhile  and  till  the  next  date  of  hearing,  no  coercive

action shall be taken against the petitioners for demolition of their

houses and the respondents are directed to restore their electricity

connection. 

(VINIT KUMAR MATHUR),J

C-1-Shahenshah/-
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2. 

Bhupendra Choudhary S/o Shri Jagdish Prasad Jat, Aged About 

34 Years, R/o Village Rayla, Tehsil Banera, District Shahpura 

(Rajasthan) Proprietor Of Chauth Mateshwari Filling Station. 

1. 

3. 

4. 

1. 

2. 

HIGH COURT OF JUDICATURE FOR RAJASTHAN AT 

For Petitioner(s) 

3. 

30/01/2025 

130 JAN 202514. 

S.B. Civil Writ Petition No. 3134/2025 

5. 

JODHPUR 

State Of Rajasthan, Through Chief Secretary, Government 

Of Rajasthan, Secretariat, Jaipur-302005. 

District Collector Bhilwara, Office Of The District Collector. 
District Bhilwara, Rajasthan-311011. 

Versus 

Sub Divisional Officer, Banera, District Bhilwara. 

Banera, 
Tehsildar, Banera, Nohara Banera, 
Shahpura Rajasthan-311401 

List on 17.02.2025. 

---- Petitioner 

Ms. Swati Shekhar 

HON'BLE MR. JUSTICE VINIT KUMAR MATHUR 

Order 

Heard learned counsel for the petitioner. 

Learned counsel for the petitioner is directed to supply a 

Copy of writ petition to Ms. Neelam Sharma, learned Additional 

Government Counsel for the respondent department, who shall 

complete her instructions on or before the next date of hearing. 

C-1-/Arun P/ 

the cause-list as counsel for the respondents. 

District 

-Respondents 

Let name of Ms. Neelam Sharma, learned AGC be shown in 

Meanwhile and till the next date of hearing, no cÍercive 

action shall be taken against the petitioner for demolition of his 

house and the respondents are directed to restore his electricity 

Çonnection. 

(VINIT KUMAR MATHUR),J 
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